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benefits,
e It has, however, been pointed out by the learned
counsel for the'applicant that after passing of the
order d ated 6-2-1996, the applicant filed statutary
appeal before the appellate authority, the Secretary,
Ministry of Defence, New Delhi on 12-3-1996(#nnexure-
A-26 to the OA). The appeal was not considered by the
appellate authority and no order was mssed dug to

pendency of this 0OA, The laarned counsel for the

applicaht, therefore, submits that the OA may be disps ed

of by issuing a direction to the r espondent no.l to
consider and pass a suitable order on the appeél filed
by the épplicant within the time fixed by this Tribunal.
Learned counsel for therESponﬂenté has no objection. -

3 We accordingly dispose of this OA with a direction
to the Secretary, Ministry of Defence, Govt. Df.Iﬁdia,
whagéjzid consider and dispose of the appeal filed by
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antx against his punishment order as per Rules

with

o

n
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period of four months from the date of
communication ofthis order. The applicant MRy annex

& cony Of his aforesald appeal alongwith a copy of this
order before the appellate authoritv. There shall be |

Nno order as t£o costs,
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